133 Drugs & Cosmetics

_ MR. DEPUTY-SPEAKER : The question
LR

“That the Bill be passed”
The motion was adopted.

13,14 hrs.

DRUGS AND COSMETICS (AMEND-
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D, P. CHATTOPADH.-
YAYA) 1 Sir, I beg to move :

“That the Bill further to amend the
Drugs and Cosmetics Act, 1940, as passed
by Rajya Sabha, be taken into considera-
tion™.

This is a wvery small piece of legislation to
extend the Drugs and Cosmetics Act to the
State of Jammu and Kashmir. The whole
purpose of the Drugs (Quality Control) Order
is defeated if the legislation is not uniformly
applicable throughout the country. Because
of the constitutional limitation it could not be
extended to Jammu and Kashmir, Now to see
that this is extended to that part of the coun-
try as well, we have brought this legislation
before the House.

The subject of the Drugs and Cosmetics
Act falls under entry 19 of the Concurrent
List which was made applicable to Jammu
and Kashmir only in 1967. So, we have now
brought this legislation to extend the provisions
of that Act to Jammu and Kashmir. This is
an enabling measure and I hope it will be
passed unanimously, With these words, 1
move this motion.

MR. DEPUTY.SPEAKER :
moved :
“That the Bill further to amend the
Drugs and Cosmetics Act, 1940 as passed
by Rajya Sabha, be taken into considera-
ti.m."
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MR. DEPUTY-SPEAKER :
separate thing. It is a larger thing.

SHRI R. V. BADE : I want to say that
article 370 is there and that is why all this
difficulty. That is my criticism.
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‘T'he subject matter of that Act falls under
entry 19 of the Concurrent List which has
been made applicable to that State only in
1967 by the Constitution (Application to

J and Kashmir) Second Amendment
Order, 1967.
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[s ameo to 73] SHRI S. M. BANERJEE : T have only
ardt & a7 wRT FIOA FE TN & confined mywelf to the State of Jammu and
aqav i a—ga q-m q:rﬁﬁ g 1 Kashmir.

L
MR. DEPUTY-SPEAKER : But thatis {_Sir, may I request the hon. Minister to

about the main Act. This has the himited |
scope. ‘That is a htile outside the scope of
this Bill.
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MR, DEPUTY-SPLAKER :
side the scope of this Bill.

This 18 out-

SHRIR V.BADE: This is the same
eriticism made in the Rajya Sabha which I
have read.

MR. DEPUTY-SPEAKER : I don’t want
to say anything wluch is said in the other
House, 1am only pointing out the scope of
the Bill.
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MR. DEPUTY-SPEAKER :
jee.

Shri Baner-

SHRI S. M. BANERJEE (Kanpuw): Sur,
let mc get an opportunity to say somcthing
about this Drugs Act.

MR. DEPUTY-SPEAKER : It is a little
outside the scope of the present Bill. This
is only an extension to the State of Jammu
and Kashmir,

realise that some of these adulterated drugs
and spunious cosmetics will harm us. Suppose,
the spurious lipsticks is used by the ladies.
It will mot harm her, but it will harm all of
us,

AN HON, MEMBER : If Mrs. Banerjee
uses this, then Mr. Banerjee will be in
danger,

SHRI §. M. BANERJEE: The question
is that we should do something to check this.
I am sure the young Minister, Shri  Chatt-
opadhyaya will have a new vision and  kindly
see that the spurious drugs are banned.

My hon. friend, Shri Bade, said about
life-saving drugs. What are the prices of these
life-saving drugs in our country when we are
manufacturing these drugs in our own country,
in Rishikesh, in Pimpri and in other places ?
‘What 18 the cost of production of these drugs?
The cow of production of M. V. tablet is
hardly 16 puse, Butit is not available in

villages, even a small place in Kashmir, , ..

MR. DEPUTY-SPEAKER : You said,
you will confine yourself to only Jammu and
Kashmir,

SHRI S. M. BANERJEE :
tioncd a small place in Kashmir,

I have mens

I wonld request the hon. Minister to
kindly assure us that the prices will be con-
trolled at least in Jammu and Kashmir, if not
in the whale country, We want to have that
assurance from him.

PROF. D. P. CHATTOPADHYAYA :
Sir, as you rightly pointed out, some of the
issues referred to by the hon. Members are
extraneous so far as this Bill is concerned,
because its scope is extremely limited, that is,
to extend the provisions of the existing Act
to Jammu and Kashmir. I can only asure
the hon. Members that the agemcy or the
machinery responsible for controlling the
quality of drugs has been strengthened and
will be strengthened further,

With these words, T commend the Bill to
the acceptance of the House,



189 Suicide by
MR. DEPUTY-SPEAKER: The question
st

“That the Bill further to amend the

Drugs and Cosmetics Act, 1940, as passed

by Rajya Sabha, be taken into considera-
tion.”

The metion was adopled,

MR. DEPUTY-SPEAKER : We now take
up clause-by-clause consideration of the Bill.
There are no amendments. So, [ put all the
clauses together to the vote of the House.

The question is:

“That clauses 2 to 5, clause 1, the
Enar ting Formula and the Title stand part
of the Bill",

The motion was adopled.

Clauses 2 lo 3, clause 1, the Enacting Formula
and the Litle wers added lo the Bul.

PROY. ID, P. CHATTOPADHYAYA : 1
beg tv move;
“That the Bill bc passed”
MR, DEPUTY SPEAKER: The question
is:
““That the Bill be passed””

The motion was adopted.

MR. DEPUTY-SPEAKER : Today, we
are in a happy position. We have disposed
of all the business before the next item, before
time. Sincc Mr. Atal Bihari Vajpayee, the
mover of the Motion is here and the Minister
is also here, we can take up that item,

13.22 hrs.

MOTION RE: STATEMENT ON SUICIDE
BY DR. V. H. SHAH, A SCIENTIST QF
IARI, NEW DELHI
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[Sury K, N. TiwARI in the Chair].
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